
/

Central Ad.-inistratioe Tribunal
Principa-dench

i\i8U Delhi.

0 a •. 4 98/ 12

Nau D::lni, tnit. the 5th day of Fa br uar y, 1 Ji 7

Hon'bie Jr. 3ot.e P, Uergheea, Uice Cnpirman ^3)
Hon'Die Shri 5. P . Bis-j.as, MemD0r(a)

Hp Kan oingh,
c/o Shri B.D.Saguan,
d «I •I'i • h «y • ^
iHunirke. ,
Nad 3s Ini- 1 10 057. , . . .A .piiat nt
(By Smt. C.I'l .Chopra , Adv oc- ae -
Nona pr-usnt^.

-Ua To US""

1. Union public Seruica Cominise ion
chrough tha Sscr-jtary,
Qholpur Ho us a,
ohahjahan Ho d,
i>iau •elhi- 113 011 .

2. jnion of India c,hrough
the Secretary,
i'l in is try of Home Affairs,
North Block,
N:;U Dslni— iiu OQl . ,, .Raspondants

(By f'irs» P.K.Gupta», Advocate —
None pr'-senr).

0 H • £R (Ora1)

By Hon'bie Qr. 3ooe P. Ugrghsse, uice-Cha irma .i ^3); —

None icj present on behalf of the parties. Perh ps

the Portias are under the impression that this mattar

has bean disposed of through the Lok Adalat by its

order dated 2nd Octooer, i 396. Infact that was the

informal order. This matter has come up bafora us

pr s u.fle o1 y fur pai ss i ng f • r ma- i or d^r .

In view of the order uf the Lok Adalat similar

directions are oeiny isoued by tnis Tribunal ao wj.l.
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14318 respondents itb directed to tregt t na patitionsr

inths Same uay as the directions uere issued in the case

of rladsn da in and urs • \js • UPoC and Urs • in 2354

of i99i. 'uiith the-je directions, this j.'', is disposed of.

fia mb ar ^)
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(•r.3osa ^ Uergheise )
\yic3-Cna irman ^3)


